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Ord,fer dated 6.6.2003 

b ard Shri • h<.3wajn, the learned 

counsel for the app1icnt and Shri RJ.Rath, 

learned Standing Counsel(on whom a copy of 

this O.A. has been ser,ed) appearing for the  

RespondentsRai1ways. 

Non extension of benefit under the 

Assured Career Progression (A,C.P.)$cheme 

has given rise to a cause of action for the  
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applicant, in the instant 0,2.,to approach 

this Tribunal • It is the case of the applicant 

that although he (under the relevant Rules I 
4 

iav1n€j completed the requisite number years 

of service (12 years) on regular baiis in 

the Open Line of the Railways,  he has not 

been conferred with the benefits under the 

.0 .P ..3cheme It is the further case of the 

applicant that his repxesentation,me to the 

authorities in this respect)has not yet been 

responded and, that is how, being aggrieved 

with the inaction of the Esponaents he has 

come up in this O.A. for redressal of his 

grievance a. 

haying heard the learned counsel, of 

both the parties, this O.A. is disposed qf 

with direction to Espondents- Railways to 

examine the grievances of the applicant, as 

raised in his representation as well as the 

points raised in this O.A. and in the event 

3hey a=  considered eligible to get the said 

benefits,,\theV should be jan1d such benefits 

within a period of 120 days  from the date of 

receipt of copies of this order. No costs. 

nd copies of this order along with 

copies of this O.A. to Ispondents and If ree 

copies of this order be handed over to the 

learned counsel of,  both the sides. 
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